
 

FIR No. 24899/20  

PS S.P. Badli 

State Vs. Unknown  

 

06.05.2021 

Through Webex Video Conferencing 

 

Statement of complainant Sh. Ravinder, S/o Sh. Jagdish Singh, R/o E-137, 

Yadav Nagar, Samaipur Badli, Delhi 

  

On SA 

 

  I am the complainant in the present case. I have no objection if the 

untraced report is accepted. I do not want to file protest petition. I am satisfied with 

the investigation. I am making my statement voluntarily. I am bound by my 

statement.  

 

RO & AC 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/06.05.2021 

  



FIR No. 24899/20  

PS S.P. Badli 

State Vs. Unknown  

06.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Complainant in person.  

  This order shall disposed of on the submission of complainant to 

accept the untraced report in respect of vehicle bearing no. HR-69A-6343 as 

accused as well as vehicle could not be traced.  

Submissions heard and case file perused. The complainant has submitted 

that he is satisfied with the investigation carried out till date and the same is 

acceptable to him.  

  Statement of complainant to the said effect has been recorded. 

  In view of the submissions/statement of complainant, the untraced 

report is accepted. However, it is directed that efforts be continued to make a head 

way in the present case and SHO PS S P Badli may re-open the case as and when 

any clue about the stolen vehicle or the accused is collected by them. Application 

is disposed of accordingly. File be consigned to Record Room. 

  Copy of order be given dasti to the applicant as well as IO.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/06.05.2021 



  



FIR No. 249/21  

PS S.P. Badli 

State Vs. Anuj Jain etc 

 

06.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Amrender Kumar, Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant has submitted that he intends to 

withdraw the said application. Hence, the application is disposed off as withdrawn. 

Needless to say that he is at liberty to move the application before the appropriate 

forum if required.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/06.05.2021 

  



Tej Singh Rathore Vs. Sitaro Devi  

PS S.P. Badli 

 

06.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Counsel for the complainant through VC. 

  Let ATR be called from IO/SHO concerned for 03.07.2021.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/06.05.2021 

  



 

FIR No. 55/21 

PS S.P. Badli 

State Vs. Ravi @ Sunil @ Bhatura 

 

06.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Ravi @ Sunil @ Bhatura. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

03.02.2021. Benefit of  bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 



The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 03.02.2021. Charge 

sheet has already been filed. Recovery has already been effected. Trial will take its 

own time.  Hence, no purpose would be served by keeping the accused in JC. 

Accordingly, I deem appropriate to grant the benefit of bail to the accused  Ravi @ 

Sunil @ Bhatura upon furnishing bail bonds in the sum of Rs. 15,000/- with one 

surety in like amount.  Copy of order be sent to whats app of Ld. Counsel for the 

applicant at his request. Copy of this order also be immediately sent to the 

concerned Jail Superintendent electronically.   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/06.05.2021 

  



FIR No. 42/21 

PS S.P. Badli 

State Vs. Rahul 

 

06.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted.   

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/06.05.2021 
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